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HIGH COURT OF DELHI: NEW DELHI 


No... .l..1..;;?':/Genl/OC/HC/DHC 
Dated: .... ~:7.}.p..':I.}..~.~.IlL ...... 

NOTICE 

Applications for appointment of 1f. (Twelve) Oath Commissioners exclusively 
for Delhi High Court are invited from the advocates practising in the High Court of 
Delhi and having at least 3 years standing at bar and annual average income of not 
less than Rs. 24,000/- per annum. The advocates desirous of being appointed as 
such may send their appHcations in the following proforma to the Joint Registrar 
(Genl-Admn), Room No.5, Ground Floor, Administrative Block, Delhi High Court, 
New Delhi, so as to reach this Court on or before ..H:.~:f:.~.~!.$........

! 
i 1. Name 'Ii 

I
2. Father's/Husband's Name 

j 13. Date of birth i 
4. Date of Enr0l1ment~ as an Advocate with Bar Council of Delhi 1 

alongwith Enrollment No. (Attach Enrollment Certificate) 

5. Name of Bar Assqciation with which registered with Membership No. 

6. Average Annual Income (Attach Proof of Income on 
Affidavit clearly mentioning that "average annual income is 
not less than Rs ................ .1- per annum" except 'in case ofi I 
advocates with disability and lady Advocates who are 

divorcee/widow/single).


1 1 
17. Residential Address with Telephone No. 1 I 

Official Address with Telephone No. 
1 8. I 

I 
19. Court where mainly practicing 

10. JWhether earlier appointed as Oath Commissioner by this Court for 
1 

11 
1 . 

112. 

I 

113. 

Iany Courts of Delhi? If yes, give particulars. . 

Whether earlier appointed as Oath Commissioner by the Govt. of 
NCT of Delhi? If yes-; give particulars. I 
Reference of two Advocates of ten years standing or of other! 
respectable persons. I l 

Whether advocates with disability and/or advocate who I 
iSl 

I 

1 

14 
. 

divorcee/widow/single; PI. specify. 

• Any special reason, the applicant wants to adduce in support of I 
I his/her application. 

--- ~-"'-
(Kri~han K. Sharma) 
Joint Registrar (Genl.-Admn.-I) 
for Registrar General. 

1. Copy alongwith criteria -be forwarded to the Hony. Secretary, Delhi High Court Bar 
Association, New Delhi, with the request that the above notice be displayed on the Notice 
Boards of the Bar Association. 

2. Tinkering with the proforma will not be allowed and it should be complete in all respect. 

3. Copy be also displayed on the Notice Board, Delhi High Co'urt, New Delhi. 

4. Copy be also uploaded on Delhi High Court Website, New Delhi. 



Guidelines for appointment of Oath Commissioners in all Courts including 
Income Tax and Sales Tax duly approved by the Full Court on 28.05.2015. 

1. 	 An applicant for the appointment as an Oat~ Commissioner should have 3 
years practice as an Advocate on the last date of submission of application 
form and the advocate applying for appointment in a particular Court 
Complex, should be mainly practising at the said Complex. 

2. 	 The tenure of appointment of Oath Commissioner in all Courts shall be of 
2(two) years, unless otherwise ordered by the High Court. 

3. 	 An advocate can be considered for re-appointment after a period of 3 years 
from conclusion of his/her earlier term. 

4. 	 The average annual income for an applicant for appointment as an Oath 
Commissioner should be not less than Rs. 24,000/- per annum during the 
preceding two years. 

In support of proof of income, the applicant shall file an affidavit in the absence 
of any other proof. 

Provided that the income criteria will not be applicable in case of persons with 
disability and lady advocates, who are divorcee/widowed/single. 

5. 	 Preference to the extent of 10% will be given to senior citizens, lady advocates, 
who are divorcee and widowed, and persons with disability, subject to their 
furnishing the requisite proof in order to claim appointment in any of the 
preferred categories. 


